KARNATAKA LOKAYUKTA

No.Uplok-2/DE/411/2017/ARE-10 M.S. Building
Dr.B.R. Ambedkar Road

Bangalore-560 001
Date: 22/3/2018

ENQUIRY REPORT

Present : Sri. S. Gopalappa
Additional Registrar of Enquiries-10
Karnataka Lokayukta
Bangalore

Sub: Departmental Inquiry against:-
Sri. Prakash Shetty, Panchayath
Development Officer, Gram Panchayath
Laila village, Belthangadi Taluk, Dakshina
Kannada District -reg.,

Ref: 1. Report u/S 12(3) of the K.L Act, 1984 in
Compt/Uplok/Mys/848/2016 dt. 31.12.2016
2. Govt. Order No. GraAaPa 20 GraPamKa 2017
dt. 18.2.2017
3. Nomination order No. Uplok-2/DE/411/2017
Bangalore dt. 18.3.2017 of Hon'ble Upalokayukta-2

* Kk %k

1. On the basis of the complaint filed by Sri. Jayaprakash R/o
Dakshina Kannada District against the DGO alleging misconduct, an

investigation was taken up.

2. After completion of the investigation, a report was sent to the
Government u/S 12(3) of the Karnataka Lokayukta Act as per
reference No. 1. In pursuance of the report, Government was pleased
to issue the GO dt. 18.2.2017 authorizing Hon'ble Upalokayukta to

hold enquiry as per reference no. 2. Hence, in pursuance of the GO,
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nomination was issued by Hon'ble Upalokayukta on 18.3.2017
authorizing ARE-10 to hold enquiry and report as per reference No. 3.

3. On the basis of the nomination, AOC was prepared under Rule
11(3) of the KCS (CCA) Rules, 1957 and was sent to the DGO on
27.4.2017.

@a0e0m-1
Zecaplacus—1

4. ST XTord JFTTHT  He.TFoT” Jl, TWOONT ©RFH ©VOTO, TYv

Mo Toweod, T MR, BYoNR U, B3 IE B¢, 83 Y ¢ -
&) 0:16-10-2015 TOTD ATOONT TOONFIWF BT BOWAONT', oeaéeoda
BRO, LUTAPRR, WONERD TRV TIRY WB, M,TO, TYO, BYONA
SSOR Me,To. oSy 1993 TS 64 WP 70 WwTWOF 28Q PATHEOI
oBoRPBe  MO,TO.  BJTWIN QW AWFAT  OIPFI  WONR/FE
%1@56371@;534 3VYRPYRED TR,T0. VQTOT méé_ooojag WNFTOOT & BRBe
3 Wi W FReYd 3e0Rdn AT ITO RRBONBOD, GTOI XHFO

J93T00T Jezy) TP RRLADRDQ.

¢3) STO03 ITFD JIVITTT  Newy O 31-3-2015, &:4-5-2015 Tonwe
0:4-8-2015 Tomd Seeded @B @0  SAUWEIH, T OINTI
RRBONBOII, 30RFRRVBLD  DeBTY, J03C  XTO mcson@osmol
3YREVIDROD,

Q) TR W|Owowd 0%y 1993 Tylre 64 B 70 vTOE 2 To3
OdoRBe  TRED  TOWCNE HCWeIN  QARTE INFADR  WIRFTZ  WonB
ORYRRYID 10,TO. WRTT wAONY WORTH XX ITR)NRPITE 55003

JFor D T[OTTTOW ) saq%@mmmmg\fa.



Uplok-2/DE/411/2017/ARE-10

BTFC BP0 ATFD  JOFCTE QY  ATFO  XeTTOING), AW,
FIFRTOOVONY BOTBLF BT, FOWRF FIET, DFoDA, 300IT FoI
TOPITN  ROTE WIT Be3B0R  TWYT  0edONY  IVDIROAT), GTWOZ FFoFO
PBCTOT  Jeey) BJIoFWT ITOFD Xeww (IBI) 0DTRP 19668 o (3)(1)Ie

DL OTIODNZ, YOYOLA DTFEE DENQCO.

EDeIoFT-2
BRTRIRCTHBOD JRT
(Beeradooty up® QOTRLCRD 8F° DR TOTET)

5. 80.20DTTOY OBN.GT. D OIN.0TPIF, IZee BeRDD WP, YO MO
DB 008, BYond TeRd, TIBE (A R[0T ‘TRDTOCT  0W

3B0DVETT) TS B4 TROD, &e.HF B3, TOWONT’ @2;053@&2) VRTO, TYO

-

M T0weods, PO MoRd, BYONB DORH, B.I.XY TNT TG, DDA,
55003 IFoFD JIPITID 333, ©BTTITHONY 53Fwédfaewdsﬁw%dom 8927000,
3J0Fe3d SReFo0dNg Tood) 198480 OO 9 TROHNY TWINT WRTT  WBSACDA,

ONTHBR IRTDINROBD 383 [RT.

6) BROY Ro3F TR0~ BRWITH R, WAOIY, To® MIT BAF FeddT WP
20 3Te3ed BPTT HTNOT cmgfoj) B0 WOONY TT0LRER T% R[nF I IYTOB
ORQTE WONBORT), ITHYRRVILD S3e3TNDHIBT. STWY, BTROT FTFO JOFTW
3@ SCYREVID InekeR TWY VAT, VBT, ITIREVIY, USOIT IWEH
BOFPRPYITE ITOONT FTOONFTOOT [JOWIODT?, Uo%eoda B0, WONHRD TwT
SBeITR,  YVYOYATTT.  WFPO0T, CTROZ  [FFO RP30T QG B

giegriedond SpedmRs.
9 Q

7) TR0E FTord JPITT I, BFeTHONY, 3.8.28g, XYONB TR WHOD
SpAS) ReBR 29 YT RRTBONBODTY, BORRePRT Wi TR @wy, 0:31-3-2015
Jom FTBO WIRFF WO 21} BT TN, QEBITWOZ eNCT [oH>ELT®

DY O TIOR  3HTPF Ty, AT, 0:24-5-2015 TOW  X.59.R0TIONT,



Uplok-2/DE/411/2017/ARE-10

cm%eoda émgp, POTOLRNA,  WONFRT TR THRVHT &P, |ITT BRW®
wBFod  WedR WonBODY, ITPRRPIL  RRT TR FRAWI0Z  me.wo.R
39Tz, 9ET08, Mo,TH0. WEOWOT ATO WNCT® ToIeer TIOR Jtdex® Jed
RRBONBODT), ICRRPPILY AREVICONBD. ©TF T HOWTE B oD
VOROLYIIT, IBO WORBONOT B0 JIVFLRET S, IR 3R0TB0IPRTOS
A% 3% Bomderon  3e9dRoRmYT.  :4-5-2015 TOW  7R,TO.0N0T  RBO
OIRTZ NABONBODY, ITIRRPR[0Z 23 Jnwex” JeBoN, BTWIR, o3Ye
T RONIT o0, O:4-8-2015 Tomd @& JeexT JeROOND), B ART,
NFVTTINDRTO0T £:23-3-2016T Mo,TO. TOWRZ,  ABIODY 23.350.
BR.R.VOTONOR WO NPT SRAFSSFS  JeBed  O:16-4-2016 JowH  Hg,
WBODONB, BTO  MPBONRCNOT  oIpRBe 3003 [Y. TROH  wndesvns
RRONTY T RRTBONBONTY, ITIHRRPRPYTON FBO D" ToBeR® 3YITRT.

B0, 50.9.00TON JeHV 8 TIRZeI0wD 39ATRT.

8) BT, GTOOZ TFFO JIPTSD T, wﬁeajs—éodag, TBRTIY,

BBHABODHLD O3PTYTWE BHT WP IBIVTORTOTT FoTLNTI) 3003,

éejzi’)céc» Clatnp!

9) SETOOT, FRZBYI SPOTRVOT, &8 FYTOB WOBNH AT/,

@) 0:16-10-2015 TOTD XIHZOONT BFoONFIWOF BT JOWIONTF, oac;’gfodo B0,

)
& o
O

QUTRLN, FONYHRTY TFT JITRQ 2B, TE,HO, U, LYoNA@ T=ON

Toody 1993 Zpore 64 @I, 70 wEory 2 TP EPATHWO3  O3Toy)Tde

@
&
O

TOMIN AQTe DWFADT GFOIF WorRFUE ATONIR), SRR o.

d
e

VRTT  WOHODNY  WIYTO0T B IRBSe T Wi FH FRAYL Feedgte AT
RBO MPBONBODT), BTOT FFoFrd IPTT 30RRRPATLR 0.

&) ST003 FFFD JIOTID B: 31-3-2015, &:4-5-2015 Tonp &:4-8-2015 TOW
SeeR B @0 JAWeAT, AT ©IDTF NABORRONT, ITPYRRYILD
ReA, F033 FBO RABEORBOD, ITHRAEPADHAY,



Uplok-2/DE/411/2017/ARE-10

Q) TR Iowoond Todh 1993 BITre 64 @B 70 KTWOF 2 To3 o3mYae
R WoeNE F[TWOIN AT JWFADE WTRTE LONRB ITHHNPPILD 10,T0.

T WQONY WOTTR X 3TRYNRPIIC %35-‘55@3@@5 DENTOZT,

10) BRD, ‘@OI FTrd PITT GET®W TN TEITYNT  DoDSNEI,
TodedaTeN, Dedp g BTOF TFFD FOFTT” DG, TP QWTH IBRT
TOWOT  WNOTNWOAINT)T @ﬁsé ROTD  FOWWORT, ‘B008 XNTFD JOTOTY’
REor0/ARF AT ReBFIOINGR, I, FBFF, TOOIONY TOTRE IIF, DFOPY,
300X W)  TOB[FHIT  AeRTOR  ITBYT  0e30HQY  IBWERORTRYT
BeTTordI3.

1) <B00w, EOT FoTR T IBSTYT  SHITN0T, STl AFFD

FICDH TToFE3s DoNOeE Fewo (IWIB) JoPINTH, 19663, JoD 3(1)(i) By (iii)
09 BeYE03  DIFFB/DFEICF0WOT WEFAH B TWF, 305 0oNTH IO
BOBROTHOOT, FIoFedd SpeEoodny ToHOD FOo  12(3) TRODY  TTHT
$OTTTRAONY, B8 WRWT BTOT FFFd JPFTT &)dat% R IBWRVE BRBLY DB
Torode BJVFEIT Jon0es Xewmo (SNEFETE, JWFOF DT FeYID) JoNIAW,
19578 QoD 14-0 T ©RONY ©TOF [FoFd FVTCT QNG QU030 3T
WRED B TPTOTE, WHRTOZ, XY FTROTTY, ST, [RBON, LI
SERVIODT), @O AToFD FFOT DTVF DI 14 o ©RODY  FTL
NPTVBODT, FBRO XY TRTOOIVT IFHFT MPTYI LTS RETHOINTTTON
FHATR, ﬁ?dmads PTSRETIONITIW TS JWOFTI DT/RL 10 TTIY,
D0® ISBFLY JedF FoRGYS. VTOOW  $TOI AFFO HVICT QG B

ST,

12. The said article of charge was served on the DGO on 9.5.2017.
DGO appeared before the enquiry officer and his first oral statement

under Rule 11(9) was recorded. DGO has denied the said charges.
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13. DGO has filed his written statement denying all the allegations.
He further submits that he has received the requisition from
complainant and other villagers on 23.3.2015. On 31.3.2015, notice
was issued to the shop owner Sri. Mansoor Hussain for his
explanation. On 18.4.2015, the National Highway Authority (NHA)
has instructed Gram Panchayath to evict the unauthorized shop.
Accordingly on 4.5.2015, the DGO has issued the notice. The shop
owner has replied that since 40 years, he is running the shop to eke
out his livelihood with a licence and requested to renew the licence
and he belongs to minority community. But the shop was not
renewed. Therefore on 4.8.2015, he issued a second notice. But shop
owner has not replied to the said notice. Therefore on 23.3.2016 he
placed the matter before the Gram Panchayath General Body Meeting.
The Gram Panchayath has taken a decision that this is a sensitive
issue and wrote a letter dt. 16.4.2016 to the Chief Executive Officer,
Zilla Panchayath. On 28.8.2016, the letter was issued to the National
Highway Authority (NHA) expressing their willingness to cooperate in
removing the shop. But the Assistant Executive Engineer of NHA has
not taken any action. Again on 5.4.2017, a letter was issued to NHA
expressing their readiness to cooperate to remove the shop. But till
today the Assistant Executive Engineer, NHA has not taken any
action. Because of sensitive issue, letters were written to the higher
authorities. The higher authorities have not given any directions.
There is an alternative remedy to the complainant. Therefore the
complaint is not maintainable. Hence prays to exonerate from the

charges.

14. On behalf of the Disciplinary Authority, PW1 is examined and
Ex P 1 to P 15 are marked. After the closure of the evidence of the
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Disciplinary Authority, second oral statement of DGO u/R 11(16)
was recorded. DGO submitted that he has defence evidence. DGO
examined himself as DW1 and one witness and got marked Ex D 1 to
Ex D 13. Therefore, recording answers to questionnaire u/R 11(18) of
KCS (CCA) Rules was dispensed with. Then the learned presenting
officer and learned defence assistant for DGO filed their written brief

and they were also heard orally.

15. The points for my consideration are as under :

Point No. 1 : Whether the charge is proved by the Disciplinary
Authority?

Point No. 2 : What order?

16. My answers to the above points are as follows:

Point No. 1 : In the affirmative.

Point no. 2 : As per final order

for the following ;

REASONS

17. Point no. 1 : The complainant who is examined as PW1 has

deposed that in Belthangadi Taluk Layla gram panchayath
jurisdiction opposite to Siri building one Mansoor Hussain and his
father Ameersab illegally occupied the government property and have
put up a petty shop by the side of Mangaluru-Dharmasthala road.
Infront of the shop they have closed the drainage and caused

inconvenience to public. This fact was brought to the notice of DGO,
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who was working as PDO of Layla gram panchayath to vacate the

petty shop. But DGO did not take any action.

18. Further PW1 has deposed that then he gave representation to
National Highway Authorities. National Highway authorities directed
PDO to vacate the petty shop since it is in the jurisdiction of Layla
gram panchayath. Thereafter DGO issued a notice to the illegal
occupants. But no further action was taken. Therefore, again he gave
representation to National Highway Authorities. Again National
Highway Authorities issued directions to DGO to vacate the petty

shop. But no action was taken.

19. Further PW1 has deposed that therefore, he submitted
representations to Executive Officer, Taluk Panchayath and Chief
Executive Officer, Zilla Panchayath. E.O. and CEO directed DGO to
vacate the petty shop. But no action was taken. Therefore, he lodged
the complaint to Lokayukta office along with form no.1 and 2 and

affidavit as per Ex.P.1 to 4 with relevant documents.

20. In the information received (rom panchayath (Ex.P.9),
panchayath officials have stated that licence was not given to run the
petty shop. Further PW1 has deposed that DGO is the responsible

officer for not vacating the shop.

21. In the cross examination, PW1 has deposed that he studied
Diploma in Electronics Engineering. He was born and brought in
Layla village. He admits that since 40 to 45 years Ameersab is residing
in Layla village. He admits that earlier Ameersab had obtained licence

to run petty shop. He has not taken any authorization from the
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villagers to lodge the complaint. He admits that many times PDO
issued notices to Ameersab. He does not know that the members and
gram panchayath President also conducted the meeting in this
respect. He admits that the petty shop is the only source of income

for the livelihood of Ameersab.

22, Further PW1 admits that in his house, he is running a shop. He
has taken the licence from the year 2006. He admits that before he
started petty business Ameersab was already running a petty shop.
He admits that he has also filed appeal before Executive Officer and
Chief Executive Officer. He admits that the Chief Executive Officer,
Zilla Panchayath on 23.3.2017 passed an order to evict the
unauthorized petty shop jointly by N.H. Authorities and zilla
panchayath.

23. Further PW1 admits that nowadays in Mangaluru, there is
communal tension. He denies that Ameersab had requested him not
to evict him from the petty shop. He admits that Ameersab had
submitted an application before gram panchayath, E.O. and CEO not

to evict him and also to renew his licence.

24. Further PW1 admits that if the Executive Officer, Chief
Executive Officer and National Highway Authorities joined hands
together, petty shop can be vacated. He admits that the DGO had to
obey the orders passed by higher authorities. He denies that due to
personal enmity, he has lodged a false complaint and deposing
falsely. He has not produced any other documents to show that the
petty shop is in paramboku land. He admits that Ameersab had
taken licence to start the petty shop.
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25. The DGO who got examined himself as DW1 has deposed that
from 2011 to till today, he is working as PDO in Laila Gram
Panchayath. He knew the complainant. During the year 2015, the
complainant gave the representation to remove the petty shop of Amir
Saheb situated near the shop of the complainant. Therefore on
31.3.2015, the complainant gave representation to National Highway
Authority to remove the petty shop. National Highway Authority wrote
a letter to Gram Panchayath to take action, therefore he gave one

more notice to Amir Saheb on 4.5.2015.

26. Further DW1 has deposed that Amir Saheb had given a reply
not to remove the petty shop stating that he is eking out his lively
hood from past 40 years by running this petty shop. Amir Saheb has
already obtained license from Gram Panchayath and paying electricity
bill. The Gousia Jamia Masjid also gave representation not to remove
the petty shop. He wrote a letter to National Highway Authority on
28.8.2015 stating that further license is not renewed and if they co-
operate the petty shop will be removed.

07. Further DW1 has deposed that on 16.02.2016, he placed the
matter before Gram Panchayath meeting. The Gram Panchayath has
resolved to place the matter before Zilla Panchayath and take
permission to remove the petty shop. On the same day of resolution,
he wrote a letter to Zilla Panchayath to issue suitable order. On
03.3.2017, Zilla Panchayath issued directions to himself and National
Highway Authority to remove the petty shop jointly. He wrote a letter
to National Highway Authority to cooperate for removal of petty shop.
But till today he has not received any cooperation or information from

National Highway Authority. He has no exclusive authority to remove

10
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the petty shop. Due to business rivalry, this false complaint is filed.
He has not committed any misconduct. In the photograph (Ex D-13)
the shop of the complainant is appearing in the right side and petty
shop of Amir Saheb is appearing on the left side.

28. In the cross examination, DW1 admits that the petty shop of
Amir Saheb is situated by the side of National Highway. He admits
that the place where the petty shop of Amir Saheb is situated is not
belonging to him. Again he says that the place is belonging to Amir
Saheb. He issued notices to Amir Saheb stating that the shop is
situated within road margin. He admits that on 16.10.2015, the
National Highway Authority issued a letter to him to remove the petty
shop since it is within the jurisdiction of Gram Panchayath. He

denies that he has not taken any action to remove the petty shop.

29. Further DW1 has deposed that from the year 2015, Amir Saheb
has no license to run petty shop. Panchayath also has not renewed
his license. He admits that is Ex P -11, the Chief Executive Officer
has a written a letter stating that the Gram Panchayath has the
authority to remove the petty shop. But the Chief Executive Officer
issued directions as both Gram Panchayath and National Highway
Authority. He denies that to escape from the liability he is deposing
falsely.

30. DWZ2 has deposed that since 40 years, he is running petty shop
by the side of road. Earlier it was village road. At the time of opening
the shop, he had taken the license and electricity connection. The
place in which the petty shop is situated is his own property. Neither

the Tahsildar nor the Assistant Commissioner issued any notices to

11
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him to remove the petty shop. But last year Gram Panchayath issued
notice to him. Since he had no other source of income to eke out his
livelihood, he was unable to close the petty shop. He knew the
complainant. About 2 to 3 years back, the complainant opened the
shop. Therefore due to business rivalry, the complainant has filed a

false complaint.

31. Further DW2 has deposed that the Gram Panchayath issued 3
notices to him. He has also given representation to National Highway
Authority not to remove his petty shop. He has also given
representation to Prime Minister. Belthangadi Police summoned
himself and father of complainant to the police station. In
Belthangadi police station, father of complainant has under taken not
cause any trouble to him. He has no objections remove the petty shop

if NHA directs to do so.

32. In the cross examination, DW2 admits that his petty shop is
situated by the side of Belthangadai-Charmudi National Highway.
From 2015 his license is not renewed. He denies that the Gram
Panchayath has not directed him to remove the shop. He denies that

his petty shop is illegal and liable for removal.

33. In the cross examination DW 1 admits that the petty shop of
Amir Saheb is situated by the side of National Highway. He admits
that the place where the petty shop of Amir Saheb is situated is not
belonging to him. But again DW1 has deposed that the said place is
belonging to Amir Saheb. The DGO has not produced any documents
on record to show that Amir Saheb has put up petty shop in his own

property. Contrary to the said contention, the DGO has issued

12
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notices to Amir Saheb stating that the shop is situated within road

margin.

34. Inspite of the letters issued by NHA, the DGO except issuing
notices has not removed the petty shop situated within the road
margin. As admitted by DW1, from the year 2015, Amir Saheb has
no licence to run the petty shop and panchayath has also not
renewed his licence. Admittedly, as per Ex P 11, the Chief Executive
Officer has written a letter stating that the Gram Panchayath has the
authority to renew the petty shop.

35. The said Amir Saheb has also admitted in his cross examination
that the said petty shop is situated by the side of Belthangadi-
Charmudi National Highway and from 2015, his licence is not
renewed. Except issuing notices, DGO has not taken any action to
remove the petty shop. Therefore the contention of the DGO that it is
a sensitive matter, therefore there is delay in removing the petty shop
cannot be accepted. DGO has not produced any documentary

evidence on record to show that the place is belonging to Amir Sab.

36. The oral and documentary evidence on record clearly reveals
that on 16.10.2015, the Assistant Executive Engineer, National
Highway sub Division, Mangalore has written a letter that the Gram
Panchayath has the jurisdiction to remove the petty shop, but the
DGO has not removed the same. On 31.3.2015, 4.5.2015 and
4.8.2015, DGO has issued notices and final notice to remove the
petty shop. But the petty shop is not removed. As per section 64 and
70(2) of Gram Panchayath Act 1993, the Gram Panchayath is the

authority to remove the petty shops which do not have licence issued

13
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by Gram Panchayath. But the DGO has not removed the said petty
shop.

Thereby the DGO, being a Government /public servant has
failed to maintain absolute integrity besides devotion to duty and
acted in a manner unbecoming of a Government servant as
enumerated U/R  3(1) of Karnataka Civil Service (Conduct) Rules

1966. Hence, I proceed to answer point No. 1 in the affirmative.

37. Point No. 2 : For the reasons discussed above, I proceed to

pass the following ;
ORDER

Disciplinary Authority has proved the charges as framed against
DGO Sri. Prakash Shetty, Panchayath Development Officer, Gram
Panchayath Laila village, Belthangadi Taluk, Dakshina Kannada
District

Hence, this report is submitted to Hon'ble Upalokayukta II for
kind consideration.

Dated this the 22nd March, 2018

(S. Gopalappa)
Additional Registrar Enquiries-10
Karnataka Lokayukta, Bangalore

ANNEXURES

LIST OF WITNESSES EXAMINED ON BEHALF OF DISCIPLINARY
AUTHORITY:

PW-1 :- Sri. Jayaprakash U.R.
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LIST OF WITNESSES EXAMINED ON BEHALF OF THE
DEFENCE:

DW-1:- Sri. Prakash Shetty
DW-2:- Sri. Amir Saheb

LIST OF EXHIBITS MARKED ON BEHALF OF DISCIPLINARY
AUTHORITY

Ex.P-1 : Complaint dt. 22.3.2016

Ex.P-2 : Form No.I dt. 22.3.2016

Ex.P-3 : Form No. II dt. 22.3.2016

Ex.P-4 . Affidavit dt 25.2.2016

Ex P-5 : Representation by Sri. Jayaprakash and villagers
dt. 23.3.2015

Ex.P-6 : Representation by Sri. Jayaprakash and villagers
dt. 27.3.2015

ExP7 : Letter dt. 16.10.2015 of Assistant Executive Engineer,
National highway authorities Sub division, Mangalore

ExP 8 : Representation to CEO, Dakshina Kannada Zilla
Panchayath, Mangalore dt. 6.11.2015

Ex P9 : Information under RTI Act dt. 19.3.2015

Ex P 10 : Letter dt. 18.4.2015 of A.E.E., National Highway Sub
Division, Mangalore

Ex.P-11 : Representation of Sri. Jayaprakash dt. 3.10.2015

Ex.P-12 : Notice of Executive Officer of Taluk Panchayath,
Belthangadi dt. 9.2.2016

Ex.P-13 : Rejoinder dt.10.12.2016

Ex.P-14 - Letter dt. 22.8.2016 of A.E.E., N.H.Authorities sub
division to Executive Officer, Taluk Panchayath, D.K.
District

Ex P-15 : Report u/s 12(3) of the K.L Act, dt. 31.12.2016

LIST OF EXHIBITS MARKED ON BEHALF OF DGO:

Ex.D-1 : Representation of public dt. 23.3.2015

Ex.D-2 : Notice dt. 31.3.2015 of Development Officer, Gram
Panchayath, Laila, D.K. District

Ex.D-3 : Notice dt. 4.5.2015 of Development Officer, Gram
Panchayath, Laila, D.K. District

Ex.D-4 : Reply of Sri. Amir Saheb dt. 19.8.2015

Ex.D-5 : Letter dt. 28.8.2015 of Development Officer, Gram
Panchayath, Laila, D.K. District

Ex.D-6 : Notice dt. 14.3.2016 of Development Officer, Gram
Panchayath, Laila, D.K. District

Ex.D-7 : Representation of Ghousia Jammia Masjid,

15



Ex.D-8
Ex.D-9

Ex.D-10
Ex.D-11

Ex.D-12

Ex.D-13
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D.K.District dt. 6.3.2017

: Electricity bill of Amir Saheb dt. 3.3.2017
. Letter dt. 16.4.2016 of Development Officer, Gram

Panchayath, Laila, D.K. District

: Resolution dt. 16.4.2016
. Letter dt. 23.3.2017 of Chief Executive Officer, Zilla

Panchayath, Mangalore

. Letter dt. 5.4.2017 of Development Officer, Gram

Panchayath, Laila, D.K. District

: Photograph

Dated this the 22nd March 2018

(S. Gopalappa)
Additional Registrar Enquiries-10
Karnataka Lokayukta

Bangalore
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KARNATAKA LOKAYUKTA

No:UPLOK-2/DE/411/2017/ ARE-10 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001.
Dated: 23.03.2018

RECOMMENDATION

Sub:- Departmental inquiry against Shri Prakash Shetty,
Panchayath Development Officer, Laila Gram
Panchayath, Belthangadi Taluk, Dakshina Kannada
District - reg.

Ref:- 1) Government Order No. @ 20 mem@ose 2017

dated 18.02.2017.

2) Nomination order No. UPLOK-2/DE/411/2017
dated 18.03.2017 of Upalokayukta-2, State of
Karnataka.

3) Inquiry Report dated 22.03.2018 of Additional
Registrar of Enquiries-10, Karnataka Lokayukta,
Bengaluru.
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The Government by its Order dated 18.02.2017, initiated
the disciplinary proceedings against Shri Prakash Shetty,
Panchayath Development Officer, Laila Gram Panchayath,
Belthangadi Taluk, Dakshina Kannada District [hereinafter
referred to as Delinquent Government Official, for short as
‘DGO’] and entrusted the Departmental Inquiry to this

Institution.

2. This Institution by Nomination Order No. UPLOK-

2/DE/411/2017  dated 18.03.2017 nominated Additional



Registrar of Enquiries-10, Karnataka Lokayukta, Bengaluru, as
the Inquiry Officer to frame charges and to conduct
departmental inquiry against DGO for the alleged charge of

misconduct, said to have been committed by him.

3. The DGO - Shri Prakash Shetty, Panchayath Development
Officer, Laila Gram Panchayath, Belthangadi Taluk, Dakshina

Kannada District was tried for the following charges:-

“sTR03 JEFO PICTT  Je.WFD” i, HOw0H ORTY, VHFO,

WYL TR TOWRONT, DO M, LYOND ]OYD, Tire ITT 1Y,

8T ey : —
©) 8:16-10-2015 ToT ATONT  TOINFADE DT
QOBACDT, UD%)@O:’D B, wuILen, Honetd JIT
TITY LR, R.TO, CYO, WYONB TTOR TR,TO. TR
1993 =asteo 64 WF 70 WTWOF 20 SPATNTOI
00RPTe  Mo,WO. F[ToIN  ARWE  AWF AT oI 3
VONBA/YRE  VTONT), ITPRRVID M,T/O. WHTT
TRAONY  WARTOOT H FAdSe H wi TN FRRYw
3R07G0R IB AFO NARONRODI, O3 IFFd
PBOTT Ay STHRRVADB)OY.

) &5TR03 XTFd JFTVTIB Jewy O 31-3-2015,
Q:4-5-2015 onne &:4-8-2015 Towd JweEdexd D)
PO JIRWEII, ATD  WIPII RREONRODR,
BoPYRPPID QeRT, ToIBT  AWO NRTBONRONTY,
FoRHRRVANRO,

Q) R Towoodd ok 1993 FJrTe 64 = 70
TIWOFE 2 TO3 C)BE Mo  TOWNE  TTwosN

AYTRE JWFADH BIPFE Wond STPRRYIN MR,.TO.

Page 2 of 4



©RTT WWRODY WOTTR AW ITYNPPITE  SToDS
ABOFD JVBTTOT Qe T3 [ ARETB[INTOEED.

S$EF0R BWI0S IFFO JOFC0IE R ATFO RemTTIND,

R, FIrRooIoHY  [OTeeer  TBWedS, Fomeeor  FIF

DFODT, BRCORT  FoZ CHPWN  TJFRIF  XeIFOR  ITIYT
De30DY IBDIRORT), SO RNFFO JIFOTIT e ForEds
X5rd Xeaw (IW3) JoPTBY 19668 JoPD (3)(1)Be DLOFIOD),

NQYOHPY NIFBE DANGD.”

4.  The Inquiry Officer (Additional Registrar of Enquiries-
10) on proper appreciation of oral and documentary evidence
has held that, the Disciplinary Authority has ‘proved’ the above
charge against the DGO - Shri Prakash Shetty, Panchayath
Development Officer, Laila Gram Panchayath, Belthangadi

Taluk, Dakshina Kannada District.

5.  Onre-consideration of report of inquiry, I do not find any
reason to interfere with the findings recorded by the Inquiry
Officer. It is hereby recommended to the Government to accept

the report of Inquiry Officer.

6.  As per the First Oral Statement of DGO furnished by the

Inquiry Officer, DGO is due for retirement on 30.09.2026.

7. Having regard to the nature of charge ‘proved” against
DGO - Shri Prakash Shetty, Panchayath Development Officer, Laila
Gram Panchayath, Belthangadi Taluk, Dakshina Kannada District,

it is hereby recommended to the Government to impose

Page 3 of 4



penalty of ‘withholding four annual increments payable to

DGO - Shri Prakash Shetty with cumulative effect’.

8. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

0. owond,

(JUSTICE N. ANAND A)
Upalokayukta, }

State of Karnataka.
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